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IENKEIEDS
(Trere fawm)
g
TE fawett, 5 9, 2026
AT, 443(31).— FET TR, gq-aree HErer srfafaa, 2002 #r emeT 66 i 37U (1) F
@ (i) T YacT AhAl FT AN g0, Tg THTHT 2l S+ 9¥ o A6 B & UHAT FTAT a9dqh ¢, 913 &
TSI, AATIR, 90 I, @< 3, SUEs (i), ¥ dedi® aran«. 381(3), awma 27 A, 2006, T
STERTTQTT, AT TLhTE o (o HaTas sht ATEg=T | 3% HeTee Fdl g, AT -

Sk ATEHEAT |0 HEATh 27 A IHH Haf{eq qrateat v, Heterted @ geqih @ g4t
EERIECEIS I RIC S

"(28) AT =T AT
[, 7.9, 12011/2/2009-SUHTFHIE-S T3]

qeT A, e (F10HF)
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fooqur: g Afag=aT WA F TSI, FHT, 9N 2, @2 3, 3UET (i) # gediw aran. 381 (3),
TG 27 S, 2006 T TRTIAT i T2 AT ¥ e e ar.ar.M. 929 (31), ara 29 fGHaw
2009, ar.&.fA. 763(31) i 15 fageay, 2010, @&, 957 (31), a7 fegar 2010
AT, 735(3T), A 1 9Fa<, 2012, 9147, 7. 30(3T), A 17 S9a<r 2014, 91.%1.17. 564(31),
AT 6 3RTE, 2014, 91.F7.4.970(7) a5 feaw, 201591515, 136 (1), IHE 17 w74,

2017, arFLR. 437 (3F), A 8 WS, 2018, ATALF. 674 () AEE 25 SATE, 2018,

ar.H. . 24(37) A 11 S=asr, 2019, ar.FLA. 152 (37) arE, 1 |91, 2021, 9%, 491 (3)
AT 7 JeTs, 2023, 37 A1.H . 261 (31) At 25 781, 2025 gy "ertaa i wE off |

MINISTRY OF FINANCE
(Department of Revenue)
NOTIFICATION
New Delhi, the 5th June, 2026

G.S.R. 443(E).— In exercise of the powers conferred by clause (ii) of sub-section (1) of section 66 of the
Prevention of Money-laundering Act, 2002 (15 of 2003), the Central Government, on being satisfied that it is necessary
in the public interest to do so, hereby makes the following further amendment in the notification of the Government of
India, in the Ministry of Finance, Department of Revenue, published in the Gazette of India, Extraordinary, Part I,
Section 3, Sub-section (i), vide number G.S.R. 381(E), dated the 27th June, 2006, namely:-

In the said notification, after serial number 27 and the entry relating thereto, the following serial number and
entry shall be inserted, namely:-

“(28) Directorate of Naval Intelligence”.
[F. No. P.12011/2/2009-ES Cell-DOR]
SAURABH KUMAR, Director (Pers)

Note : The principal notification was published in the Gazette of India, Extraordinary, Part Il, Section 3,
Sub-section (i), vide number G.S.R. 381(E), dated the 27t June, 2006 and subsequently amended vide numbers
G.S.R. 929(E), dated the 29" December 2009, G.S.R. 763(E), dated the 15" September, 2010, G.S.R. 957(E),
dated the 7'" December, 2010, G.S.R. 735(E), dated the 1 October, 2012, G.S.R. 30(E), dated the 17" January,
2014, G.S.R. 564(E), dated the 6™ August, 2014, G.S.R. 970(E), dated the 15" December, 2015, G.S.R. 136(E),
dated the 17" February, 2017, G.S.R. 437(E), dated the 8" May, 2018, G.S.R. 674(E), dated the 25" July, 2018,
G.S.R. 24(E), dated the 11" January, 2019, G.S.R. 152 (E) dated the 1 March, 2021, G.S.R. 491(E) dated the
07t July, 2023 and G.S.R. 261(E) dated the 25t April, 2025.
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